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I THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BEN.C'EH
|

AT HYDERABAD .
9.&.No.‘1612/97 ' Date of Ofder $ 9,12,97
BETWEEN : .
G.S5ankaran ‘ .s  Applicant,

AND |

1, Union of India, rep. by its :
Scientific Advisor to Raksha. |
Mantri & Director General
Research & Development,
Directorate of Personnel, :
B-Wing, Sen@ Bhavan, DHQ PO, :
New Delhi, s S8popdentc,

2. The Director, Defence E}ectronics | ;?
Resecarch laboratory, CHandrayanagutta, ; A
Hyderabad., .+« Respordents, e

Céunsel for the Applicant .o Mr,V.Jogayya Sarma

[
ee Mr.V.Vinod Kumar
' l

- = e i

Counsel for the Respondents

CORAM:
HON'BIE SHRI R,RANGARAJAN® MEMER (ADMV.) | e

HON®BLE SHRI B,S., JAI PARAMESHWAR : MEMBER (JUDL,) j
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X As pef Hon'ble Shri R.Rangarajan, Member (Adm,) XJ
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Mr,V.Jogayya Sarma, learned counsel for the applicant
ard Mr,V,.Vinod Kumar, learned standing counsel for th%
respondents, ; )
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2. The applicant while working as Scientist G;adejn in
Defence Electronics Research Iaboratory urder R-2 wasﬁretired
from servicé on 31,1,97 on aﬁtainipg the age of superannuation..f
The applicant submits that for_Sciéhtégts/the retiremént age

for superannuation is 60 years and that, has been upheid by

this Bench in 0.A.No.286/91 dated 21,6,91 and Bombap Bench

of this Tribunal in T.A.NO.521/86 dated 15.9.89., Those
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judgements have been upheld by the Supreme Court in Civil

Appeal No,4488/90 dated 20.11,96. The applicant submits

that he has brought the above details to the notice of R-1

by his representation dated 29,1.97 (A-5), It is stated that

the representation is yet to be diSpésed of, -However jf_n that

representation "he hag not quoted the éperative porltiror;_ of the

judgement of the Suﬁreme Court, Now that he has enclos%ed the.
i

Supreme Court's judgement, it is available for perl.:;sallby the

respondent authorities,

3. This OA is filed to declare that the action of ti.he _
re5pondér‘1ts .in retiring the applicant on 31.1.97' app_lyji.ng the '
proviso to Para-1 of n\enlo-No.'?(S)/BS-D R&D) dateé 24.1:2.85_ by
R-1 is illegal in viiew of the judgements referred to al?love and
for a consequential direction to the respordents to ret::ire him
at the age of 60 without any break in service from 1,2,97 till
“he attains the age of 60 and to pay all tl';e arrears ofgpay and

allowances from 1.2,97.

N |
4, The. representation of the applicant dated. 21,1.97 is
still pending, If is for the respordents to consider his appli-
- 2. Bemches of This
_ cation taking due note of the judgements of the Tribunale as wvell
as the Supreme Court's juﬂgementf»_ ard pass a reasoned chder on
that basis, Time for compliance is '3 months.from the date of

receipt of a copy of this order,

5. The OA is ordered accordingly, No costs, ' ' '

{ Registry should send a:.copy of this judgefreht along
with 0.A. copy). ‘
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0A,1612/97

Copy to:=

‘i.*‘} The Scientific Advisor to Raksha Mantri & D:.racl:or General
Research & Developmant, Directprate of Parsonnal, 3-W/ing,
g&)?ahwa_van, DHQ PD, Na:,ﬁﬂ? iz S Pes,endcdn’ M Df’Ql

3 Ona copy to I"lr’.’ U”‘:logayya Sarma. Advocatae, CAT., Hyd.‘*

4.’1 One copy to Mry U*Winod Kumer, Add1iCGSCy, CAT., Hyd; U,

#. One copy to DJRJBA), CATJ, Hyd.

6. Onas duplicata".‘? |
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SLE SHRI RURWNGARAJAN & M(A)

AND
THE HON'BLZ SHRI B,5,J%T DARSMZSHUAR -
) | m (3);

*

Datad:; _ | CT/H'/C“}L

ORDER/SLDEHEHF—

: ‘ ‘ o \
CMA/RA/CA LD, {
\
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ddmitted and Interis

irections
Issued,

A1lowad
Oisposed of Aith Directiqns
35ismissed .
Dismiséga 2s withdrawn
Bisfissed for Default

Ord ject
rdered/Rejected-

‘No order a% to costs,
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